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Andheri Kurla Rd., Marol Naka VS. | Mumbai — 400 020.
Andheri (E), Mumbai — 400 059.
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Assessee by : None
Revenue by X Ms. Smita Verma — Ld. Sr. DR
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Date of Hearing ' 22/03/2021
ANIBIARE /|| 50010021
Date of Pronouncement

3T /ORDER

Per Manoj Kumar Aggarwal (Accountant Member)

1. At the time of hearing of appeal, none appeared for assessee. No
adjournment application is on record. Upon perusal of record, it
transpires that the appeal has been filed with a considerable delay of
344 days. No condonation petition is on record. Left with no option, we

dismiss the appeal being a defective one.



2. The appeal stands dismissed as being time barred.

Order pronounced on 5" April, 2021.
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(Saktijit Dey) (Manoj Kumar Aggarwal)
Ha¥ / Judicial Member ?@TW/Accountant Member

T8 Mumbai; f&T® Dated : 05.04.2021
Sr.PS, Jaisy Varghese

m&aﬁ?{mopv of the Order forwarded to :
St/ The Appellant

gadl/ The Respondent

SDHRAGe(3UTe) / The CIT(A)

S DHI3AYdd/ CIT- concerned

fquriraufaffe, smamrerdidiasiiieru, 4as/ DR, ITAT, Mumbai

Tﬁéﬂﬂéﬂ/ Guard File
STGMTIHAR/ BY ORDER,

JU/AETAD USIIBIR (Dy./Asstt.Registrar)
SATAH TSRS, 4a5 / ITAT, Mumbai.

ovA WwN 2



